In the National Company Law Tribunal, Jaipur

Item No. 14
IA No. 68/JPR/2020
CP No. (IB)-45/9/JPR/2019

UNDER SECTION 9 OF IBC, 2016

In the matter of®

M/s Rajputana Constructions Pvt. Ltd.  ....... Applicant/Petitioners
VS.
M/s Flamingo Landbase Pvt. Ltd. smassses s nmesens swsc R ESpONdent

Order delivered on 14.02.2020

Coram: SH. P. S. N. PRASAD, HON’BLE JUDICIAL MEMBER
SH. RAGHU NAYYAR, HON’BLE TECHNICAL MEMBER

For Petitioner (s) : Hemant Kothari, Adv.

For Respondent(s) : None-appeared
ORDER

IA No. 68/JPR/2020

Heard the submissions made by the counsel for the Resolution
Professional. Application under Section 30(6) of the IBC, 2016 read with
regulation 39(4) of IBBI (Insolvency Resolution Process for Corporate Persons)
regulations 2016 is taken on record. Resolution Plan under Section 31(1) of IBC,
2016 as apprbved by the Committee of Creditors under Section 30(4) of IBC is
stated to meet the requirements under Section 30(2), which is binding on the
Corpofate‘Debtor and its employees, members and creditors including the Central

Government and State Government or any local authority to whom a debt interest
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in respect of the payment arising under any law for the time being in force is due.

IA stands disposed off.

IA/39/JPR/2020 will be listed on 27.02.2020.
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